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In pursuance of clause (3} of article 348 of 1he Constitution of India, the following
transiation in English of the Maharashtra Reginnal and Town Planning {Amendment
Act, 201C Mah, Act No. XXXIV of 2010}, is hereby publisbed under the authority of
the Governor.

By order and in the name of the Governor of Maharashies,

H. B. PATEL,
Secretary 1o Government,
Law and judiciary Department.
MAHARASHTRA ACT Neo XXXTV (31 2010,

(First publisied, after having reccived the assent of the Governor in the
* Maharashira Government Gazette ™ on the 27th Decemtber 211

An Act further tc amend the Maharashtra Regional and
Town Planning Act, 1966,

Aak. WHEREAS ivis expedient further to amend the Maharashtra Regional
thX\:} and Town Planning Act, 1966, {or the purpeses nereinafter appearing ;
1966, 1t i3 horehy enacted in the Sixty-{irst vear of the Repubiie of India as

follows . —

Lo 00 This Act may be called the Mahurashira Regional and Tewn Shors iitie

Planning Amendment) Aet, 2010, and
COMINEence.
" ment.
L

VT OF By A
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2} It shall come into force on such date as the State Government,
may, by notification in the Official Guzeite, appoint.

Amendmens 2, In section 1248 of the Maharashira Regional and Town Planning i

of seetion
1248 of Mah.
XXXVII of o
1966, {1} for sub-section (2), the following shall be substituted, namely

Act, 1866 (hereinafter referred to as “the prineipal Aet”),-—

%2)On and from the dute of commencement of the Maharashtra

Hegionai and Tewn Planning {Amendment} Act, 2010, development

charge shall be ievied and coliceted by the Autherity at the rates

specified in columan (4 of the Sceond Schedule; and the Authoriiv
may, subject to the sther provizions of this Chapter, enhance, fom
time to time, the rate specified in column (4) of the Second Schedule
and levy the development charge at such enhanced raie

Provided that, the Aumtherity may, subject te the other provisions
of this Chapter, reduce. from time to time, the enhanced rate and
levy development charge at such reduced rate, so however that in
no case the rate shall be reduced below the rate specificd in colume
(4} of the Second Schedule.™

(£} in sub-section {2A), the word “minimum” shall be deleted

Su'b;tét“ﬁog 3. For Second Schedule to the principal Act, the following shall be
Sciedﬁf;io substituted, namely -~
Mah, XXXVIT
of 1966. “SECOXNTDSCHEDULE
{See section 12413}

Papr |

Serial Areas Nature and Hate at which
No. particulars of development charge
development i he levied

{in rupees per
square metres)

(1 (2} {3 (4}

L Areas under the ‘a) Deveiopment of 0.5 per cent. of the
iurisdiction of the tand for rates of developod
Municipzi Corpo- residential or land mentionedin the
rations constituted institutionai use, Annual Statement of
or deemod to have ne! involving Rates prepared under
been constitured any building or the Bombay Stamp
under the Mumbai constriction {Determination of
Municipal Corpo- operations, True Market Value of
ration  Aci, the Property Rules, 1993
Bombay Provincial made under the
Munieipa! Corno- Bombay Stamp Act,
rations Act, 1949 and 1958 thereinafter, in

Bor.
il af
iBRE,
Hom,
LI ar
1949

Bam.
X of
1954,
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Pupt I—conlid.

(1 © @ )

C.p. the City of Nagpur this Schedule, referred
B:::i Corporation Act, to as “the Stamp Duty
1 of 19438, the Munigipal Ready Reckoner™s,
1850 Councils constiluted | .
: under the ihj I}evo!opme.nt
Mah. Maharashtra ofland — for
X1, of Municipa! Councils, g'cs;_ficpt-lal or
1965, Nagar Panchavats ;ns!‘mut}(mal use,
and Industrial i)m‘?é\_'mg only
Townships Act, 1965; puitding . or
Tk Palls construction
and Special Planning BT
Authoritiesand New ~ °P¢ aLioas,~— _
Town Development, i whore 2.00 per cent. of the
Authoritics development rates of developed land
constituted under charge ander mentioned in - the
this Act. clause faj hag Stamp Duty Ready
been paid : Reckoner ;

{if} where 2.00 per cent. of the
development rates of'develeped land
charge under mentioned in  the
clause fo} is not. Sitamp Duty Ready
required to be Reckoner.
paid as the
land has heen
develoned
hefore the
commen -
cement of the

Mﬂfrl- Maharashtira

X\n% Regional and

1599 Town

-1 . 3 1
Planning
tAmendment)

Act, 1992,
fe; Dovelopment of
land far
residential or
institutional use,
alse invelving
huilding or
construction
pperations,—
ti for 0.5 per cent. of the
development ; rates of developed land
mentioned in  the
Stamp Duty Ready
Reckoner;
(51 for 2.Q0 per cent. of the
' rates of developed land
mentioned in  the
Stamp Duty Ready
Reckoner.

construction.
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{1} The rates of development eharge for different nature or category
of development of land and buildings for mdustrial and commereial users
shall be onc and a half times and two times of the rates of development,
charges, respectively, specified in colamn (4 for different corresponding
nature or category of development of lands and buildings described in
claunses{q;, b} and fcj in column (3} in Part-1 of this Schedule for residential
or institutional users.

(2} In ihe area under the jurizdiction of the respective municipas
corporations the development charge shall be levied for reconstruction
or for the making of any material change in a building, al the vates
spectfied in Part-I of the Schedule for the purpose of development of
land involving only building or construction operations in such area.”




